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FORM A 
PUBLIC ANNOUNCEMENT 

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for 
Corporate Persons) Regulations, 2016) 

FOR THE ATTENTION OF THE CREDITORS OFKRISHNA PREMIUM CARE SERVICES LLP 

RELEVANT PARTICULARS 

Name of corporate debtor KRISHNA PREMIUM CARE SERVICES LLP 

Date of incorporation of corporate debtor 28.01.2016 

Authority under which corporate debtor is incorporated / LIMITED LIABILITY PARTNERSHIP ACT, 2008 (AS 

registered AMENDED BY THE LIMITED LIABILITY PARTNERSHIP 

(AMENDMENT) ACT, 2021) 

Corporate Identity No. ofcorporate debtor AAF-5769 

Address of the registered office and principal office (if any) H.No.1-18/1, Prabhat Nagar Colony, Dilsukhnagar, 
of corporate debtor Hyderabad, RangareddyDist Telangana 500060 
Insolvency commencement date in respect of corporate 10.04.2023 
debtor 

Estimated date of closure of insolvency resolution process 06.10.2023 
Name and registration number of the insolvency BOGA RAM NARAYANA 
professional acting as interim resolution professional Reg. No: IBBI/IPA-003/IPAICAIN0401/2022-2023/14095 
Address and e-mail of the interim resolution professional, as BOGA RAM NARAYANA 
registered with the Board VILLA 58, MY HOME ANKURA, TELLAPUR (V) 

RC PURAM (M), SANGA REDDY Dist. Telangana State 

502 032 
E-mail: ramnboga@gmail.com 

Address and e-mail to be used for correspondence with the A-710 Usha Enclave, Navodaya Colony, Srinagar Colony 
interim resolution professional Extn, Yellareddiguda, Nr SatyasaiNigamagamam, 

Hyderabad, Telangana ,500073 
E-mail: krishnapremiumcareirp@gmail.com 

Last date for submission of claims 25.04.2023 
Classes of creditors, if any, under clause (b) of sub-section Not Applicable 
(6A) of section 21, ascertained by the interim resolution 
professional 

Names of Insolvency Professionals identified to act as Not Applicable 
Authorised Representative of creditors in a class (Three 
names for each class) 

(a) Relevant Forms and Web link: htt12s:{Libbi.gov.inL downloadform.html 
(b) Details of authorized representatives 

are available at: Physical Address: As given in Col. 10 above. 

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of Corporate Insolvency 
Resolution Process of the M/s.KRISHNA PREMIUM CARE SERVICES LLPonl0.04.2023. 

The creditors of M/s.KRISHNA PREMIUM CARE SERVICES LLPare hereby called upon to submit their claims with proof on or 
before25.04.2023to the Interim Resolution Professional at the address mentioned against entry No. 10. 

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the cla ims 
with proof in person, by post or by electronic means. 

A financial creditor belonging to a class,as listed against the entry No. 12, shall indicate Its choice of authorised representative 
from among the three insolvency professionals listed against entry No.13 to act as authorised representative of the class (Not 
Applicable) in Form CA. 

Submission of false or misleading proofs of claim shall att ct penalties. 

Date: 14.04.2023M/s.KRISHNA PREMIUM CARE SERVICES LL 
Place: Hyderabad 

me~ tu 

',WI RAM ARAYANA 

u :r~m solution Profess 

erim Resolution Professional: 



FORM A 
. PUBLIC ANNOUNCEMENT . 

(Under R~ulation 6 of the Insolvency and Bankruptcy Board ~ India 
(Insolvency Resolution Process for Corporate Persons) RegulatiOnS, 2016) 

FOR THE AfflNnON OF THE CREDITORS OF KRISHNA PREIIIUI CARE SERVICES LLP 
fttwit~r ~,~· r .. r ·nr . :Rf i · :·.· ) ·_:;,.-JhRf · ... -~·-, ,. ·,:: i . ·::. •/, ':. \ / /:/ : ·1 t. ,.?,✓,.<,. ,.,,. ,., 
1- Named Corporate Debtor . KRISHNA PREMIUM CARE SERVICES LLP 

2. Date of ln~lion Of Corporate Debtor 28.01.2016 
3. Authority Under Which Corporate Debtor Is LIMITED LIABILITY PARTNERSHIP ACT, 2008 

lflf,Oiporated I Regjstefed [AS AMENDED BY THE LIMITED LIABILITY 
PARTNERSHIP (AMENDMENT) ACT, 2021) 

4. Corporate Identity No./l.imtted Liability 
ldentffication No.of corporate debtor 

5. Address of the Registered Office and Principal 
Office (~ any) of Co,porate Debtor 

6. lnsdt'ericy ~Ida ii • ~ . J)eb~ 
7. Estimated date of ck>sure « mcwency 1'olufion·~ . ' 

8. Name and regiJtration number-of the 
insolvency professional acting a~ interim . 
resoluticm professional · -. •, .. 

9. Address and e-fuailof·the interim resolution 
professional, as-~stered with lhe Board · 

AAF-5769 

H.No.1-1811, Prabhat Nagar Colony, Dilsukhnagar, 
Hyder~. RangareddyDist Telangana S00060 
10.0,(2023 
~:,o.2023 
BOGA RAM NAAAYW. 
. Reg. ~ ~IBBl/1PA-0011PAICAIN)4()1l2022·2al3/1G5 

·, , . 

BOGA RAM NARAYANA -. . •, 
VILLA 58, MY HOME ANKUR,\ TBlAPUR M 
R~-PURAM (M)tSANGA REDDY IJsl Telqn Slale 
~ 032. · E-niaU; ramnboga@gmalcom . 

, . ~· . 
10. Address and e-mail to be·used for:--
. correspondence ;With the interim 

resolution Professional 

, ' • A-710-Usha Endave, Navodaya Q>lonyl Srinagar Colooy 
~Extn; Yelaredd9Jda, Nr Satyasai NigamafJamam, 

. · Hyderabad;Telangana,,5(X)()J3 _ 
E-maff: krishnapremiumcareirp@gmal.com 

11. Last date for submi~ of .claims 25.04.2023 · 

12. aasses of Cl8ditors, if any,. under clause (b) qt Not Applicable 
sub-section (6A) .of section 21, ascertained by . . . 
the interim resdution fessional 

13, Names of Insolvency, Professionals identffied to Not Applicable I 

act as Authorised Representative of aeditors in . 
a dass (Three names for each dass) 

14. (a) ~Foonsn . · . Web link: https:/µbbi,gov.in/downloadform,btml 
(b) Details of authorized f8P'8511latives are available at: Ph ical Address: As given in Col. 10 ~-

Notice is hereby~ that lhe National Company Law Tri>unal has adered the conrnencement d ~te 
lnsdvency Resaution Promssdlhe MII.KRISHNAPREMIIM CARE SERVICES LLPOA 10;04.2023. · 
The aeditm of MIi.KRiSHNA PREMIUM CARE ~ LLP a,e. hnby caled ~ m submit thei 
daims with proof on or befof8 25.04.2023 to the lnlarim R8(l0lution ProfesSionel at the ~ mentioned 
againstenlryNo, 10, , • I 

The financial creditors shall slbnit their claims""' proof by~ means my. Al o'-' aeclD'S m~ 
submit the daims ~ i,ociin persoo, by post or by electronic means. · · 
A financial aeator b8'ongi1Q k> a dass,as listed against the entry No. 12, hll indicate its.chace cl authorised 
,ep,esentatiYe from among the three insolvency profeask>nals listed 'against entry No.13 ., act as authcrised 
,._,,itative dthe dass (~Applcable)in Fann rA · . 
Sutmlssion of false or misle d darn shal attract penales~ 

Da.te: 14.04.2023 
P(ace: H 

~ame and ignatura o Interim e ution rofAC!CMtv\AI: 

BOGA RAM NARAYANA 
lntanm Resolution Professional 

Mis.KRISHNA PREMIUM .CARE SERVICES LLP 
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